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RECORD OF PROCEEDI NGS

Petition(s) for Special Leave to Appeal (Civil) No(s).19000/2006

(From the judgrment and order dated 06/7/10/2006 in LPA No. 43/2006 in
WP No. 4358/2006 of The H GH COURT OF BOVBAY AT AURANGABAD)

VI NOD Bl HARI LAL NARANG Petitioner(s)
VERSUS
STATE OF MAHARASHTRA & ORS. Respondent ( s)

(Wth appln(s) for permission to place additional docunents on record and
i mpl eadnent and exenption fromfiling OT. and with prayer for interimrelief
and office report)

Date: 15/02/2008 This Petition was called on for hearing today.

CORAM :
HON BLE MR. JUSTI CE P. P. NAOLEKAR
HON BLE MR JUSTI CE LOKESHWAR S| NGH PANTA

For Petitioner(s) M. Sanjay V. Kharde, Adv.
M. Arvind Avhad, Adv.
Ms. Chandan Rarmanurt hi, Adv.

For Respondent (s) M. Uday B. Dube, Adv.
M. Kul di p Singh, Adv.
M. Shivaji M Jadhav , Adv
Ms. Asha CGopal an Nair, Adv.
M. Sunil Kumar Verma, Adv.
M. M Y. Deshnukh, Adv.
Ms. Neetu Singh, Adv.
M. Rameshwar Prasad Goyal, Adv.
UPON hearing counsel the Court nmade the foll ow ng
ORDER
As prayed, two weeks' tine is granted to file rejoinder-
affidavit.

(Par deep Kunar) (Neeru Bala Vij)
Court Master Court Master



